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ORDER fORAU

Ms.Bidisha Baneriee. J.M.

Heard the Id. Counsels for the parties.

The applicant is aggrieved with non-payment of half day’s salary on2.

19.6.15. On 0.8.15 he has preferred a representation to Assistant Divisional

Engineer, S.E. Railway, Shalimar.

Ld. Counsel for the respondents submits that since the applicant has not3.

applied for half day Casual Leave, half day’s salary is deducted.
-i 4. In such view of the matter the OA is disposed of with a direction upon

the Addl. Divisional Engineer, Respondent No.2 or any other competent

authority to look into the grievance of the applicant and pass an appropriate

reasoned and speaking order within one month from the date of

communication of this order.

The OA is accordingly disposed of. No order is passed as to costs.5.
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